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to Matters of Urgent
Public Importance
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Dr. D. S. Ilhjtl: Hon. 7 cinber
would like to know that cholera was
epidemic in  some of the most ad-

vanced countries of Eurore till abuut
50-60 years ago. With the improve-
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ment in water supply, it was com-
pletely eradicated in England, Canada
and all these countries. We lave
got to wait for such a stage when
we can improve our waler supply-—
it is important—and sanitation.

Mr. Speaker: Hon. Member is con-
fronting the doctor Minister in thus
sense that cholera is not only due to
filthy water but also due to mal-
nuitrition and other cau:es.

Dr. D. S. Raju; That is not true.

Mr. Speaker: His second question
is how long Governmeni would take
to make arrangements?

Dr. D. 8. Raju: By the end of the
Fourth Plan we hope to provide pure
water supply to the whole couatry.
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PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON  ASSURANCES,
PROMISES AND UNDERTAKINGS GIVEN;
RurLes unper CINEMATOGRAPH AcCT,
1952 AND RULES UNDER PRESS AND

REGISTRATION OF BooRs Act, 1867,

The Minisier of Parliamentary
Affairs (Shri Salya Narayan Sinha):
I beg to lay on the Table:

.
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[Shri Satya Narayan Sinha].

(1) the following statements show-
ing the action taken by Government
on various assurances, promises and
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undertakings given by Ministers dur-
ing the various sessions shown against
each: —

(i) Supplementary Statement
No. 1

(ii) Supplementary Statement
No. V

(iii) Supplcmentary Statement
No, IX

(iv) Supplementary Statement
No. XI

(v) Supplementary Statement
XIv

(vi) Supplementary Statement
No. XVI

Fifth Scssion, 1963

(Third Lok Sabha)

[Placed in Library. See No, LT-
1902/63].

Fourth Session, 1963

(Third Lok Sabha)

[Placed in Library. See No, LT-
1903/63].

Third Session, 1962-63

(Third Lok Sabha)

[Placed in Library. See No, LT-
1904/63].
Session, 1962
Lok Sabha)
See No, LT-
1004 /63].
Session, 1962
Lok Sabhc)
Se¢ No, LT-
1905 /63].
Twelfth Session, 1960

(Second Lok Sabha)

[I’!ced in Library. See No, LT-
1906 /63].

Second
(Third

[Placed in Library.

First
(Third

[Placed in Library.

(2) a copy each of the following
Rules under sub-section (3) of sec-
tion 8 of the Cinematograph Act,
1952: —

(i) The Cinematograph (Censor-
ship) Second Amendment
Rules, 1963 published in No-
tification No. G.S.R, 1514
dated the 2lst September,
1963.

(ii) The Cinematograph (Censor-

ship) Third Amendment

Rules, 1963 published in No-

tification No. GSR. 1728

dated the 30th October, 1963.

[Placed in Library. See No. LT-

1908 /63].

(3) a copy of the Registration of
Newspapers (Central) Third Amend-
ment Rules, 1063 published in Noti-

fication No. G.SR. 1687 dated the
26th Octlober, 1963, under sub-section
(2) of section 20A of the Press and
Registration of Books Act, 1867

[Placed in Library, See No. LT-
1908/63). .
Papers unper Tarrrr  COMMISSION

Act AND REPORT (1963) OF TARIFP
CommissioN Te Power AND DisTrr-
BUTION TRANSFORMERS INDUSTRY

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): On behalf of Shri Manubhai
Shah, I beg to lay on the Table a
copy each of the following papers
under sub-section (2) of section 16 of
the Tariff Commission Act, 1951:—

(1) (i) Report (1968) of the TarifT
Commission on the continuance



